
BEFOrE THE CENTRAL ADMINISTRATIVE Tr:IEUJAL 
BANGALO°E BENCH, BANCALORE 

DATED THIS THE SEVENTEENTH DAY OF DECEMBER 1985 

Present : Hon'b1 Shri Justice <.S.Puttaswamy 	.. Vice-Chairman 

Hon'ble Shri P. Srjnjvasan 	 .. Mernb.r (A) 

APPLIC/TION NO.1868/85(T) 

Rajanna M. 
Junior Engineer, 
Office of tho S.D.C.T,, 
Has san. 	 .. Applicant 

(Shri 5.P. Shenkar 	... Aivocata) 

V. 

Ceneral Manager, 
T31'communications, 
Karnataka Circle, 
Banqe icre. 

Divisional Enqinear, 
Tale graphs, 
Hassan-573 201. 

Sub-Divisional Officer, 
Trlr2grephs, 
Hassan-573 201. 	 .. kespondents 

(Shri D.V. Shailendra Kumar ... Advocate) 
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	 This application has come up for hearinq before this Tribunal 

to-day, Hon'ble IJice-Chairman made the following: 
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Case called. Applicant and his learned couns - 1 are absent. 

Respondents by Shri .J.V. Shailendra Kumar. In this transferred 

application received from the High Court of Karnataka under SLC. 

29 of the Ar1inistrativm Tribunals Act, 1985 the applicant has 

souaht for a direction to Rospohdant 1 to await certain clarifi-

cations in the matter. On 0.5.1984 the applicant who was then 

workinq at Hassan T-Division, in the Depart-nent of Telecommunicetion, 

was transferred to ilercara g- Koriaqu District. On recaipt of that 

transfer ordrr ho appears to hays made some rapr:sentation before 

the authority. Before the authorities could examine and dispose 

of those roprrsentatinn tha applicant approached the High Court 
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saekjnc for a mandamus to the authorities, 

Shri Shailendra Kumn.r submits that in pursuanc of the 

transfer ordr th9 applicant had reported for duty at Ilercara 

from which place he has apain ben transferred about two 

months back and, therefore, this application no longer survivas 

for consideration. 

We are satisfied with the correctness of the submissions 

of Shri Shailendra Kumar. uk, therefore, dismiss this appli-

cation as having become infructuous. No costs. 

N4, 
VICE CHAIRM/N 	MEMBER (k) 
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